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DETENTION AND RELEASE OF A MEMBER _

The following messafe dated 23.10.1997 addressed to the
hon'ble Speaker, Delhi vid@han Sabha was reveibed from the Deputy
Commissioner of police, New Delhi District, New Delhi 2~

"I have the honour to inform you that Shri Madan Lal
Khurana, Hon'ble Member of Legislative Assembly, Delhi
alongwith his other supporters was detained under
section 65 of Delhi police Act, 1978 for disobeying the
lawful direction of the police from Parliament Street,
in front of the Office of the Registar, Co-operative
Socleties, New Delhi on 22.10.97 at 1.37 P.M.

He was released at 1.43 P.M, from P.S. Parliament
Street, New Delhi the same day i.e. on 22.10.97.
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